


~'~B)ecernber ,31st, $955'1; wherever they occur, the word, figures 
and letters "December 31st, 1959" shall be substituted;, 

(iv) in Item yo. 30(14),- 

(a)  in the entries in the fourth column, for the figures 
and words "25 115 per cent. ad valorem", and "35 1/5 per 
cent. ad valorem", the figures and words "34 per cent. ad 
valorem" and "44 per cent. ad valorem" shall, respectively, 
be substituted; and 

. . 

. . .. . . 
( b )  in t h e  :last column headed ' l~ur i t ion  o f  protective 

. . .: .,rates of duty", :for t b ~  word, figures and letters. "December 
Sist, 1955", w h ~ e v e r  they ,occur, the wbrd,figuresand letters 

. . I 
' :':'!Dkcember 31st 1957" shall be.'sub,-,tituted; . 

' 

. . .  . . . . 

(v) in Item No, 63(331)(b), in the last column headed "Dura- 
tion of protective rates of duty7', for the word, figures and letters 
"December 31st, 1955", the word, figures and letters "December 
31st, 1957" shall be substituted; 

, ' 

(wi) in Item No. 70(4), for the entry in the second column, the 
: ' follpwing entry shall be substituted, namely : - 

"Brass unwrought, ingots, billets, cakes, slabs, blooms i 
Cexcluding scrap), that is to say, ingots, billets, cakq, slabs, 

I 
I 

blooms (excluding scrap), containing (1) 55 to 74 per cent. of ! 
copper, (2) 26 to 42 per cent. of zjnc and (3) not more than ! 

! 
3 per cent. of components (including impurities) other than I 
copper and zinc."; -- I 

!, 

(vii) for Item No. 71(8), the following Item shall be substitut- 
j 
i 

ed, namely : - 1 

i (ii) diamond im-1 
pregnated wheels. 

: I 

. - 
..; i. : : : . > . .:-+>: ! .:. . , , . : ! . . : : :: ! . , ; . .. ~; . ., ; ~ ; 

Protectii 
. . 

: . , .. 

.?. . ., .: 

"71(8) 

'.' 

: .  , . .; :.. . 
, . . .  . , - 

. . 25 per cent. 
ad valorem. 

. diameter, or 

jb) of any diameter 
:or bore but more 
:than 9 inches or 
'less than~laz  inch 
,in thickness; and 

Grinding wheels 
and segments made 
of synthetic ab- 
rasive Zralns, ex- 

. , :eluding . the follow- 
. : ing, namely :- 

I 

. . ' 

, .  I [o:grindillg wheels- 

1 ( a )  of any thickhess 
I or bore but more 
I than 24 inches in 
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(a) The following elec- 
tric motors, namgy, 
Squirrel cage In- 
duction motors of 
a brake-horse-power 
not exceeding ICO 
but not less than one- 
quarter of one brake- 
horse-power and 
slip ring motors of 
a brake-horse-power 
not exceeding ICO 
but not less than one 
brake-horse-power ; 
excluding flame proof 
motors and variable 
speed commutator 
motors. 

( v k )  after Itcm No. 71(13), the following Item shall be in- 
serted, namely : - 

December 31st, 
1959. 

December 31st, 
1959. 

December 31st, 
1959. 

December 31et. 
1959. 

December 3I", 
1959. 

December 318tr 
1959. 

December 31 st, 
1959."; 

( I  Steel files and rasps 

I 
(including saw files 
but excluding jewel- 
lers' files, watch- 
makers' files, other 
needle files, mill 
tooth files, rotary 
power files and 
ampoule files) of 
the following sizes, 
namely :- 

not less than 4 inches 
but less than 6 inches; 

not less than 6 inches 
but less than 8 inches. 

not less than 8 inches 
but less than 10 inches. 

not less than 10 inches 
but less than 12 inches. 

not less than 12 inches 
but less than 14 inches. 

not less than 14 inches 
but less than 16 inches. 

not less than 16 inches 
bdt not exceeding 18 

inches. 

(h) in Item No. 72(3), in the entry in the second column, after 
the figures and brackets "72(2)", the words "and not otherwise 
specified" shall be inserted; I 

I 
(x) for Item No. 72(14)(a), the following Item shall be sub- I 

stjtuted, namely: - i 

Protective 

Protective 

Protective 

Protective 

Protective 

Protective 

Protective 

. . 

. . 

. . 

. , 

. . 

. . 

. . 

Rs. 7 per 
dozen. 

Rs. 8 per 
dozen. 

Rs. 11 per 
dozen. 

Rs. 15 per 
dozen. 

Rs. 19 per 
dozen. 

Rs. 26 pef 
dozen. 

Rs. 34 per 
dozen. 

. . 

. . 

. . 

. . 

. . 

. . 

. . 
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- (xi) in Item No. 73(16), in the entry in the second column, 
after the words "lamp Holders", the words "designed for use in 
circuits of less than tkn ar%peresn shall be inserted; 

(xii) in the Note below Item No. 75(3), for the word, figures 
and brackets "or 75(16)", the word, figures and brackets "75(16) 
or 75(18)(b)", shall be substituted; 

Q 

(xiii) after Item Na. 75(7), the following Item shall be in- 
serted, namely: - 

(xv) after Item No. 75(17), the following Item shall be in- 

- - -- 

cC75 Rollers chains of size I 
(7A) f." x +" used as parts 

and accessories of 
cycles (other ,than 
motor cycles), whe- 
ther imported cut 
to length or in rolls- 

(a) of British manu- Protective 60 per cent. . . .. D e ~ m b e r  I facture. ad valbrem. 3Ista 
1956. 

(b) not of British Protective 70 per cent. . . . . December 
manufacture: . , at1 valorem. 3 Ist, 

- 1956"; 

Provided that such 
chains capable of 

serted, namely : - 

being used as parts 
and accessories of 
motol cycles or in 
an industrial system 
shall be deemed to 
be dutiable at the 
appropriate rate 
specified above. 

rc75(1 8) (a) Single cylinder I fuel injection pumps 
for. stationary diesel 
engmes, and com- 
ponent parts there- 1 of excluding ele- 

- r,ents and delivery 
j valves. 

' Protective 

I 

[hv)  in Item No. 75(12), in the entry in the second column, 
for the word, figures and brackets "and 75(11)", the figures, 
brackets, word and letter "75(11), 75(14), 75(15), 75(16) and 
75(18)(b)" shall be substituted; 

- 

- ~ 

. IOO~.-M. .  of Law. 

-- -.- 
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ACT NO. 49 OF 1955 , c 

C24th December, 19551 

\ An Act furthur to amend the Indian ~arifF' Act, 1934. 
! '  4 

--- 
December 

3 JStr 
1956." 

$ 

BE it enacted by Parliament in the Sixth Year of the Republic 
of India as follows:- 

-.,------ - 

. . 

I 

- -- 

Short title 1. This Act may be called the Indian Tariff (Third Amendment) 
Act, 1955. 

Arneadnxnt 2. (1) In the First Schedule to the Indian Tariff Act. 1934 (here- XXXII 

of'br Firs' inafter referred to as the said Schedule),- 1934. 
Schedule. 

(i) in Items Nos. 11 (2), 11 (4), 11 (5), 30 (9): 30 (lo), 63 (30) , 

I 

( and 73(15),- ! 

.' I (b) Nozzleholders with 
a clamping capacity 
upto I inch clamping 

I 
diameter for nozzles 
(atomisers) for use 
on stationary or 
automobile diesel- 

, I engines, and com- 
ponent parts (ex- 
cluding nozzles) 
tbreof. 

(a) in the tRird column, for the word "ProtectiveM 
wherever it occurs; the word "Revenue" shall be substituted; 
and 

(b) the entries in the last column headed "Duration of - protective rates of duty" shall be omitted; 
(ii) for Item No. 21(3), the following Item shall be substi- 

tuted, namely:-. 

Protective 

" ~ ( 3 )  1 Glucose, liquid or solid, in I Rereni~c ( 30 per 
which the reducing sugars. cent  I expressed as ar16~d;ou; 1 ladualore,fi.) - .. I ( 
dextrose. amount to Rn 

I 

- - -  -- 
per cent. or below by 
weight. 

60 per cent 
advalorem. 

. . 

! 


